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Smrt B. N. DATAR: They can ask
questions only to the extent of either
the Central List or the Concurrent
List.

Surr H. C. MATHUR: May I know,
Sir, how control is exercised by the
Home Ministry over the affairs of
these States? What is the agency?

Surt B. N. DATAR: Formerly, Sir,
we had the Regional Commissioners
before elections. Then we had various
counsellors. Now, these counsellors
have been abolished, and the various
Ministries concerned deal with the
States’ Ministries, so far as particular
problems are concerned. And the
supervision, to the extent it is neces-
sary, is exercised by the various Min-
istries.

ABOLITION OF INTERNAL CUSTOMS
DuTiEs IN PArRT ‘B’ STATES

*170. Suri H. C. MATHUR: Will
the Minister for FINANCE he pleased to
state:

(a) whether any financial assistance
has been given to any of the Part B
States in connection with the abolition
of internal customs duties; and

(b) what is the loss of revenue to
each State on this account and how
this deficiency is to be made up?

THe MINISTER ror REVENUE anp
CIVIL EXPENDITURE (Smrr M. C.
Suan): (a) and (b). The net yield
from internal customs duties during
1954-55 was estimated at Rs. 164 lakhs
for Hyderabad, Rs. 313 lakhs for
Rajasthan, Rs. 74 lakhs for Madhya
Bharat and Rs. 10 lakhs for Saurash-
tra. The State Governments were
expected to cover the gap resulting
from the abolition of these duties by
developing other sources of revenue and
curtailing administrative expenditure.,
In the case of Rajasthan and Madhya
Bharat, the Government of India have
agreed to give loans to meet the
uncovered gap during 1955-56 estimated
at Rs, 150 lakhs and Bys. 46 lakhs res-
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pectively, of which Rs. 756 lakhs have
already been advanced to Rajagthan.

Suri H. C. MATHUR: May I know,
Sir, the assistance which the Rajas-
than Government demanded in this
respect?

Ser1 M, C. SHAH: They wurged
before the Finance Commission that
they would not be able to replace
these internal transit duties by other

taxes. But the Commission did not
make any recommendation. And
therefore what we gave was after
considering the whole matter.

Surr H. C. MATHUR: Sir, I am

afraid, my question has not been fully
answered. My question is: What
is the deficit and how is that deficit
going to be made up?

Sarr M. C. SHAH: Rajasthan
required loan assistance to the extent
of Rs. 150 lakhs, for which a budget
provision has been duly made. And
oul of this amount, Rs. 75 lakhs have:
already been given.

Mr. CHAIRMAN:
Rs. 150 lakhs
Rs. 150 lakhs.
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Suri M. C. SHAH: That is for the
Madhya Bharat Government, the
Rajasthan Government, the Hyderabad
Government and the Saurashtra Gov-
ernment, and not for the Central
Government.
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Suri M. C. SHAH:
Bharat Government should see
they do not starve.

Suri AKBAR ALI KHAN: May 1
know, Sir, the ratio of the amount
given to the Hyderabad Government
and the income that it draw from the
customs?

Surr M. C. SHAH: The Hyderabad
Government drew from customs, in
1850-51 Rs. 4,24,00,000, in 1951-52
Rs. 4,62,00,000, in 1952-53 Rs. 3,95,00,000,
in 1953-54 Rs. 3,02,00,000. Now from
the Sales Tax they got in 1954-55
Rs. 3 crores, and in 1955-56 the budget
estimate is Rs. 3,75,00,000, much more
than what they realised in 1953-54.

Mr. CHAIRMAN: Question hour is
over.

12 Noon

WRITTEN ANSWERS TO QUES-
TIONS

BUILDING FOR THE MODEL SCHOOL FOR
BLIND CHILDREN AT DEHRA DUN

*154. MouLaNna M. FARUQI: Wil
the Minister for EpucaTioN be pleas-
ed to state:

(a) the reasons for which the
work of constructing buildings for the
Model School for Blind Children at
Dehra Dun could not be undertaken
during the year 1954-55; and

(b) the capacity of the various
departments of this Model School as
envisaged under the first Five Year
Plan?

Tue MINISTER ror EDUCATION
AND NATURAL RESOURCES anND
SCIENTIFIC RESEARCH (MAULANA
ABUL Karam Azap): (a) On account
of unavoidable delay in the prepara-
tion of final plans and estimates and
the acquisition of a site for the build-
ings.

[24 AUG. 1955]

to Questions

{b) (1) Kindergarten
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School—25.
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(2) Primary and Secondary
School—100.

(3) Teachers Training De-
partment—25.

Tue CENTRAL SociAl, WELFARE BOARD

*155. MourLana M. FARUQI: Will
the Minister for EpucaTioN be pleas-
ed to state:

(a) the basis on which members of
the Central Social Welfare Board are
appointed; and

(b) whether the States are repre-
sented in the Board; if so, what is
the representation from each State?

Tee MINISTER ror EDUCATION
AND NATURAL RESOURCES AaND
SCIENTIFIC RESEARCH (MAULANA
ApuL KaraMm Azap): (a) A statement
giving the requisite information s
laid on the Table of the House.

(b) No.
STATEMENT
Basis on which the Members of the

Central Social Welfare Board are
appointed

(1) Five representatives of Social
i Welfare agencies existing in
the country.

(2) One representative each of
the Ministries of Education,
Health, Finance and Labour.

(3) One representative of the Lok
Sabha.

(4) One representative
Rajya Sabha.

of the

MINING RESEARCH STATION

'I *164. MourLaNna M. FARUQI: Wil
the Minister for NATURAL RESOURCES

| AND ScIENTIFIC REFEARCH be pleased

i to state:

I

i

(a) what is the progress so far
made 1 the setting up of the Mining



